4053 Cotton Fabrics
(Additional Excise Duty) Bill

I would not like to take more time
ot the House by gomng into further
details but I would certainly ke to
say that in respect of such demands
as affect the P & T Departmept only,
we have in the past discussed matters
across the table fully and we can do
so in future. In fact, as mentioned
earher, my 1deais to have a
STANDING COMMITTEE which
should meet at frequent iniervals not
merely to discuss the demands wout
also to keep a constant watch over
action taken in pursuance of agree-
ments previously reached. 1 teel
disappointed, Sir, that I did not cet
a favourable response from the
Federation, Perhaps there is still
time for the Federation to think
afresh and to prefer the somewhat
plain but fruitful method of negotia-
tion. Hon’ble Members will remembes
the dislocation and 'nconvenience
caused to the public by the Telo-
graphists refraning from performing
over-time duty. The Umon agreed
to call off the movement after discus-
sion with Shri Raj Bahadury but I
am not sure whether even in the
absence of such a deliberate move-
ment, some of our officials are
performing their duties with zeal and
eficiency as they ought to. In
the result, we get numerous com-
plaints from the public

A sinike of this nature at the
present moment would be fraught
with grave consequences The Gov-
ernment will, howecver, do ther
utmost to  fulfil their obligations,
however, onerous they might be I
would once again appeal 1n all
earnestness to the P & T Workers'
leaders to choose the path of reasdn
and moderation

COTTON FABRICS (ADDITIONAL
EXCISE DUTY) BILL*

The Minister of Commerce (Shri
Kanungo): I beg to move for leave
to introduce a Bill to provide for the
levy and collection in ceriain circum-
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stances of an additiona} duty of excisve
on cotton fabrics issued out of mills.
Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to provide for the
levy and collection 1n certsin
circumstances of an additional
duty of excise on cotton fabrics
1gsued out of mills”

The motion was adopted

Shri Kanungo: 1 introduce®*® the Bill.

DEMAND FOR GRANT:-—RAIL—
WAYS.—Contd.

Mr. Speaker: The House will now
resume further discussion on Demand
for Grant No. 1 m respect of Rail-
ways As the House is aware, SIX
hours have been provisionally allotted
for the discussion and voting on this
Demand with discretion to the Chair
to extend it by an hour if necessary.
Out of this, 30 mnutes have been
availed of and 5 hours and 30 minutes
now remain.

Ag announced  yesterday, Hon.
Members may hand over at the Table
within an hour the numbers of the
sclected cut motions which they
propose to move on this Demand.

Shri Sonmavane (Sholapur—Reserved
_Sch Castes): At about 11-27 I have
given some cut motions I would
request that those cut motions may
also be allowed and circulated to the
Members

My. Speaker: He has given notice
just now Let him indicate the
numbers

Shri Naushir Bharucha (East
Khandesh) Sir, 1 nise to a pomnt of
order on discussion on the Ralway
Budget procedure My point of order
1s whether after the coming 1nto force
of the Constitution, in view of article
112, the Convention relating to the
separation of Railway finances from
the General finances can survive, and
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secondly whether 1In wview of article
112, a separate Railway Budget can
be presented as distinct and separate
statement of receipts and expenditure
of the Railways and further, whether
all the Demands for Grants presented
by way of a separate Railway Budget
are not out of order May I amphty
-these points?

Mr, Speaker: The hon Member has
veferred to the points Let me dis-
pose of them

Shri Naushir Bharucha: I may
amplify them

Mr. Speaker. 1 am not 1n doubt
“The first point 1s, after the commg 1n
of article 112, there must be a single
Budget according to him and no
separate Budget following the Con-
wention dividing into Railway and
non-Railway or General Budget That
is No 1 Then, what 1s point No 2?

Shri Naushir Bharucha: A separate
Budget cannot be presented and
therefore, the Demands are out of
worder The point 1s whether, 1n view
©of article 112, a separate Railway
Budget can at all be presented First,
whether the convention survives and
rthen 1if the convention does not
survive,

Mr. Speaker: Cannot a Budget be
presented 1 parts?

Shri Naushir Bharucha: Yes That
was what I was coming to by way of
amplification Probably, the answer
might be that really it 1s one Finan-
«1al statement divided into two parts,
gne relating to the Railways and the
other relating to the rest of the
revenues, that the Railway Budget 1s
Jnerely a mshomer and 1t 1s only
popularly so-called, that m reality,
both form part of one and the same
Financlal statement The 1ssue would
be whether they are two distinct
Budgets or parts of one comprehen-
sive Budget as contemplated 1n
article 112

I submit that there are two distinct
‘Budgets In the first place, the Con-
-vention talks of separation of Rail-
way finances from ‘the General
finances and the Separation Conven-
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tion 15 1in effect and not merely in
form Secondly, the provisions of the
Convention speak of a dividend pay-
able to the General revenues, which
implhies that there 138 one party receiv-
ing dividends and another party pay-
mg 1t Thirdly, the Separation Con-
vention 1s m such water-tight
compartments that except for the
divaidend, the General revenues do not
benefit from the prosperity of the
Railways They are water-tight com-
partments separating the Railway
Budget from the General Budget
Fourthly, the Railway revenues are
exclusively utilised for the béenefit of
the Railways and they are not brought
into a common pool Fifthly, there 18
a separate surplus or defiait shown in
the Railway Budget and a separate
surplus or deficit shown in the
General Budget The arrangements of
the Railway Convention indicate all
the attributes of a completely inde-
pendent statutory corporation, for
instance, the Road Transport Corpora-
tion What I desire to point out 1s,
if the Railway Budget forms really
a part and parcel of the General
Budget, you could not have a separate
surplus and a separate deficit Tak-
ing this fact, there 1s no doubt that
the Railway Budget is completely
separate from the General Budget
Therefore, it 1s not permissible under
article 112 of the Constitution and
therefore all the Demands are out of
order

The Minister of Law (Shri A. K.
Sen): I have not really appreciated
the real objection of the hon Member
It 1s one of the cardinal principles of
construction that singular includes
plural When you say Statement of
receipts and expenditure, 1t means
also Statements It all depends on
how you look at the statement If
you look at every sheet, each may be
regarded as a separate statement The
term ‘Statement’ authorises the pre=
sentation of separate statements under
the General Clauses Act Apart from
that 1in Rule 213, the House has made
a rule for t“~ oresentation of separate
Budgets Unless the rules are changea,
the point of order cannot be raised.



4087  Demand for Grant—

Shri Sadhan GQGupta (Calcutta—
East) Rules cannot override the Con-
stitution

Mr. Speaker: There 1s nothing in
Article 112 which says that there
ought to be only one Financial state-
ment Financial statements are being
placed for small periods, for three
months, another three months and so
on We have been doing so There
18 then Appropriation It may be
said, 1t 1s on account Anyhow, the
Financial statement i1s there That 1s
what 1s referred to in article 112
Appropriation and other things follow
the Financial statement Further, the
singular does not exclude the plural
I agree with that interpretation

Above all, we have got Rule 213
which says that the Budget can be
presented in parts It reads

“Nothing herembefore contained
shall be deemed to prevent the
presentation of the Budget to the
House 1n two or more parts and
when such presentation takes
place, each part shall be dealt with
in accordance with these rules as
1f 1t were the Budget

Wc have got this rule It 1s con-
tended that these rules cannot over-
ride the pro 1s1ons of the Constitution
The rrles were also accepted by the
Hovse Normallv the Speaker does
not give a decision whether the rules
are mtra vires or ultra mires after the
rulcs have become rules of the House
It 1s by an 1ndependent motion that
the matter can be brought brfore the
Hou e Let us see if the House agrees
This 1s not the occasion for that 1
am not gomng to say that any rule
which has been adopted or i1s in force
1s ultra wires of the Constitution

Shri1 Bharucha referred to the details
of the Convention that the revenues
of the Raillways ought not to be
brought into the Consolidatrd Fund,
that, at any rate, the excesses ought
not to be given to the Consolidated
Fund and should be kept separate for
all practical purposes, that the Rail-
way Board 15 to be treated as an
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independent Corporation and so on
All that does mot arise out of this
Whether a Budget can be presented
in parts or not is the only point at
1ssue which 1s t1 subject matter of
the point of order If he finds that
the Convention itself 1s out of order
and 1s opposed to the principles of
the Constitution, 1t may be raised
independently So far as this separate
presentation of the Railway Budget 1s
concerned, there i1s nothing out of
order We shall proceed

Shri Frank Anthony (Nomnated—
Anglo-Indians) Mr Speaker, I have
giwven notice of a cut motion which
refers to the disabilities of railway
staff When speaking on the general
discussion 1n respect of the Railway
Budget, I had referred to several of
these problems affecting the staff and
I had expressed the hope that the
Railway Minister would grasp this
almost unique opportunity of solving
or resolving many of the long-stand-
mng grievances from which the rail-
waymen of all categories have suffered
I propose to deal with a few more of
these disabilittes I mght mention
that I have raised many of these
before with the Railway admunistra-
tion, but I am bound to say with a
good deal of regret that so far I have
not been able to evoke any kind of
responsiveness from the administra-
tion I am hoping that the new
Minister will operate almost like a
new broom and that he will earn the
gratitude of the railwaymen by meet-
ing many of these demands They
won't cost him much and I am sure,
if h~ uppiroaches the que-tion objec-
tively there can be no reasonable
excuse or )ustification for denying
these demands

My first request i1s that the Ra:lway
stafl skould be allowed to accumulate
their sick leave The Post 1831 staff
under the new rules are all permat-
ted to accumulate their sick leave It
1s onty the pre-1931 staff who are not
given the benefit of this rule, and I
feel 1t 1s a perfectly legitimate reguest
and 1t will operate to the advantage
of the men as well as of the admins-
tration What happens at preseat?
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The pre-1831 men, because they can-
not accumulate their sick leave—I do
not think they are allowed to take
more than a month ;n the year—
whether they are sick or not, they
invarably take thus month's leave,
because they cannot accumulate it
What actually happens® I have
known of several distressing cases of
people afflicted by T.B They cannot
accumulate their leave And, as we
all know getting treatment 1s rather a
protracted process So the man has to
take leave without pay His physical
condition worsens, his family 1s
reduced to near starvation I feel I
ought to ask the Raillway Minmister to
give this matter his favourable con-
sideration As I have already said, it
will help the administration and the
men

Another request which I have to
make 1s that the Mmmster should
seriously consider giving double pay
on work for gazetted hohdays What
happens today? There 1s a great deal
of absenteeism on gazetted holidays
and more than that they can quite
easily get false medical cert:ficates and
the effictiency of the adminstration
suffers seriously on these gazetted holi-
days I feel that if this double pay 1s
given, 1t will induce the men to keep
their noses to the grind stone and not
to absent themselves and not to take
sick leave

In this connection, there i1s another
suggestion which I have to make and
that 1s that the Minister might con-
sider extending the period of casual
lsave to 25 days to compensate the
men for having to work on gazetted
holidays

Then, Sir, I have another request to
make but 1t has nothing to do with
these demands made by the other
Unions with regard to increase of
dearness allowance It i1s a legitimate
request It 1s that mileage should be
calculated on the merged part of dear-
pess allowance I do not know why
the Railways have refused this per-
fectly legitimate request After all
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the Raillways do not hesitate to cal-*
culate or deduct house rent on t}:h
merged part of dearness allowance. if
you are gomng to deduct house rent on
this merged part of dearness allow-
ance, why should you deny the men
the calculation of their mileage on thus
merged part of dearness allowance?
It has been merged mn their pay You
are treating it as part of their pay for
the purposes of calculation of house
rent Why don't you treat 1* as part
of pay for the purpose of calculation
of mileage?

Last year I had drawn the attention
of the Ministry to what I regarded and
I still regard as a glaring anomaly and
a hardship 1n respect of the past rules
This anomaly means that if a railway-
man has one dependent, His pass 1s
limited to five persons including the
dependent, that 1s, the pass can be
1ssued for his benefit the benefit of hus
wife, two children and the dependent,
making five :n all If he has no
dependent, then the pass 1s unlimited,
as 1t should be to all the members of
his family and the Mimister knows as
well as I do, that perhap very few
railwaymen have only 2 children They
have many times the two children
even though you arbitrarilv restrict it
to § What happens to the other 16
children I have met a number of
raillwaymen who have 18 children
What 1s going to happen to these 16
children? I submit that these conces-
sions do not cost much but they do
operate harshly

An Hon Member There should be
some dis-incentive

Shri Frank Anthony* Then I want
to enter a special plea with regard to
the operation of the Railway Adminis-
trations’ directive with regard to
alternative employment I raised this
matter on several occasions 1in this
House I know that the Railways
have 1ssued very specific directives,
the General Managers have done 1t,
but I regret to say that there is not
the will to implement these directives
The directives are there According
to these directives the Rallway Officials
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are obliged to do their utmost to get
thore people who have been medically
unfitted swtable alternative employ-
ment And with your new found—I
won't say new-fangled—with your new
found medical rules, a lot of your men
are being found medically uafit, parti-
cularly your Loco men and your direc-
tive 1s that suitable alternative employ-
ment should give them their salary
plus 50 per cent of theirr salary to
make up for their mileage and over-
time What happens? There 15 a
casual 1indifferent attitude shown by
officials i1n so many cases and as I said
it affects primarily the Loco people
There 1s a senior driver whe has given
20 to 24 years of loyal service to the
administration He 1s drawing Rs 500
to Rs 600 or Rs 700 a month You
offe: him a clerk’s job on Rs 50 or
Rs 60 or Rs 100 a month I ask the
Minister to consider this, 1t 1s a matter
whith 1nvolves almost a personal
human tragedy His financial commat-
ments are at thewr maximum His
children are at school or college and
at the end of his service, you ask him
to uccept an alternative employment
on one third or one fourth of his
emoluments It 1s not done in any
other department I remember a case
and I must say that 1t usually takes
me J to 4 years to get any response
from the Raunway Administration One
rallwayman was commended for gal-
lantry, he was run over in a train
accident He was a driver, he lost his
leg He was a mail driver You offer
him a clerk < post on Rs 100 a month
It took me four years of pegging at
the 1a1lway administration You should
give some kind of a job with compar-
able emoluments

I would a.k the Minister to look
into this as 1t affects the drivers
mostly Why can’'t the Railway
Administration help such people? They
are senior drivers They are fit to go
mto higher posts Why don't you
reserve a certain number of power
controiler jobs for your dnvers”
Instead of doing this the official comes
along and chooses a junior chap that
he likes and makes hum a power oon-
troller This is a sedantary job Why
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can't you make him one? That 1s
only one suggestion

I have joined issue with the Rail-
way Board as to the validity of the
new-found medical tests As soon as
somebody says he 1s an expert, every-
body gets frightened and I suppose the
Raillway Minister will be sumlarly
frightened 1if the Railway Board told
him that all these medical tests are
nee ssary I am prepared, with great
teluctance to accept these new med:-
cal tests Before this, the men worked
with their glasses After all, a mail
driver 1s 40 or 45 How many persons
at 45 do not wear glasses If the wear-
ing of glasses leads to the rectification
of the eye sight, in the old days they
were permitted to function with
glasses Now you say, “No, the naked
vision must be as good as when they
jomned” Very few people can stand
up to 1t  You say 1t 18 necessary, your
medical officers say 1t 1s necessary All
right, I am prepared to defer to this
so-called expert opinion of your
medical officers, but recently I got
another case I do not know who has
introduced this rule Now you extend
the disability to hardness of hearing
This poor chap, when he joined the
rallway administration was slightly
hard of hearing They saxd “You
can be a fitter, i1t does not matter
provided your hearing 1s not com-
pletely defective” After 25 years
he has to wear a hearing aid
which restores his hearing completely
But some officials say he 1s not fit and
he 1s downgraded from Rs 400 to
Rs 300 So, I have wntten to the
General Manager—not suggesting that
he should alsn stand down because he
also wears hearing aids I am not
aware of any i1ule 1n the code which
mmpose this disability for hardness of
hearing What I am opposed to 18
this, this tremendous doctrinaire—I
say 1t with respect—Babu complex 1n
the rallway admunstration The
doctors get together, some young chaps
dustinguished more by enthusiasm than
by knowledge and experience, they
say. “No, no, make 1t a naked wvision
test” After all, :n India nobody has
defective eye sight All the people are
born and live and die perfect In
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other countries you have to wear
glasses at 45, not m India, containing
specimens of humamty So, naked
wision test A fellow develops hard-
ness of hearing at 45, he loses his job
These seem comparatively small
matters, and yet look at the amount of
hardship, the amount of avoidable
musery that 1s caused to these people
People are getting Rs 400 to Rs 500,
suddenly an officer comes along and
downgrades them to Rs 300 a month

Then there 1s a pont to which I
have referred on previous occasions I
would ask the Minister to insist on his
officers doing their duty I had raised
the matter shortly before this accident
niear Villupuram about the condition
of the track All the drivers told me
the track was defective, the engines
were bad I wrote to the General
Manager, and I say this with a very
great deal of respect The General
Manager of the Southern Railway does
not seem to have I will not say the
capacity, but the inchnation to deal
with matters however serious they
happen to be So, 1t was blankly
rejected What the drivers said 1s
correct Where does the General
Manager get his 1nformation from
about the condition of the engines? He
gets 1t from the officers who are sup
posed to travel on the engine Ask
your average driver today Formerly
it was the duty of certain officers to
travel on the engines and 1t was their
duty to travel fo1 the full roster Now
they do not travel, most of them do
not travel They make their reports
without travelling And if they do
they =ever travel the full roster I
know 1t 1s hard 1 know the average
officer cannot stand up to this kind of
phvsical hardship So, they mostly
travel from water column to water
column, for a few mles and then
they report that the track is perfect
there 15 no hunting and lurching and
the poor diiver has to bear the brunt
of it This 1s the reply from the
General Manager 1 would ask the
Minister to 1ssue an order that every
officer whose duty 1t 1s to travel on
the engines travels for the full roster,
and then he will know what the con-
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dition of the track 1s, how the engme
18 reacting to the condition of the
track

I got no remedy from the prede-
cessor m the Mmuistry, well-intentioned
and well-meaning as he was, to a
particular matter, and I am asking
the Minister to look 1nto 1t objectively
I say this without qualification that
these instances I am giving to the
Minister represent unqualifiedly a
gross breach of faith on the part of
the railway administration I am giv-
g at the moment three instances
I refer to the loco staff Men on the
former M & S M Raillway were
recruited many years ago as literate
staff They had to produce an SSLC
or an equivalent certificate They
were guaranteed certain channels of
promotion—apprentice fireman fire
man grade A, shunters Many years
after these people had joined, afier 10
to 15 years the Railway Board chose
to revise the rule and these people,
men who had advanced along these
guaranteed channels of promotion,
channels which had been guaranteed
to them as part of the conditions of
their recruitment have all been
retrospectively downgraded How can
it be justified?

I write to the Railway Board Some
person deals with it He savs that on
the Southern Railway this 1s not the
position 1 was not referring to the
Southern Railway I was referring to
the special conditions under which
these loco people were recruited 1n
tt¢ former M & S M Railway There
has been this breach of faith As some
kind of a semi-sop to me, some of
them 1nstead of being classified as
sem literate and 1lliterate, have been
given the grade of B grade firemen It
not correct They were recruited as
lhiterate staff, and the channel of pro-
motion was grade A fireman and from
that to shunter

I saw something m the press about
the abolition or the intended abolition
of grade B firemen May I say tis,
that I am entirely at one with: the
hon Minister in seeking to give the
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I
maximum of opportunities to the Class
IV staff? That was the intention of
the pay commission of which I was a
member, but that intention has not
materiahised The Class IV staff today
have not got the real opportunity of
rising to the highest ranks consistent
with their abihty and their character
I am glad that the service conditions
are bemng rationalised to give larger
opportumties to the Class IV staff
But, at the same time, 1 do not want
this to be operated in such a way as
to mean the withdrawal of guarantees
given to the other staff What 1s going
to happen to the grade B firemen®
Are they now gomng to be downgraded
or lumped with C grade people and
take their opportunities of advance-
ment and senionty with the C grade
people” Phat would be, 1 submit, a
denial of then guaranteed conditions
of service But this has happened I
am glad the hon Minister seems to
suggest that this will not happen But
this has happened with regard to the
M S M Railway people

What has happened elsewhere? We
have the A‘ grade drivers on the
Allahabad division They were recruit-
ed as literate staff They were guaran-
teed certain channecls of promotion
They are all today lumped with your
illiterate and semi-literate  drivers,
and they are all being superseded
And what has happencd”? [ take 1t
that many of them because of failure
to get any redress, have 1esigned,
have prematurely retired They said
“No, this 15 a deliberate and gross
breach of faith, and if the railways
persist 1n perpetiating this, 1t 1s not
worth while serving this raillway ad-
mmastration ” Many have resigned
and left the railways

Then there 1s another matter 1
took this up with the Member, Staff
I sent him three reminders I got a
stereotyped reply that the matter was
under active consideration Smce then
over a period of two years I have sent
huim eight to ten remunders, and I
regret to say that I have not had even
the courtesy of a reply from the pre-
sent Member, Stafi Either you deal
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with it or you don't The Grade IV
drivers on the Eastern Railway were
all literate staff, they had to produce
a mumum educational qualification
Today suddenly you lump them wath
the Grade VII drivers who were not
recruited as hiterate They may have
a certificate, but 1t was not required
I took it up with the Member, Staff,
but he was not inclined or disposed
even to apply his mund to it

There 15 another request 1 have to
make of the Railway Minister and
that 1s that he considers protecting
the emoluments of promoted loco men
And ] say this for a very good reason
At present the people who are pro-
moted get their pay plus 50 per cent
of their pay protected I think that 1s
the position, but I would ask him
seriously to consider protecting their
pay plus 75 per cent And I have a
very good reason for that Why 1s
there so much mefficiency today, parti-
cularly on the loco side” Why do we
have so many avoidable accidents?—
because 1nexperienced men are getting
accelerated promotions Take your loco
people The average loco man refuses
promotion, he will not become a loco
inspector He refuses to become an
assistant loco foreman, he refuses to
become a fuel inspector because his
promotion means an ‘Irish’ promotion
As soon as he gets the promotion, his
salary drops by above Rs 100 He can-
not afford 1t

There was a case which I have just
taken up It 1s on the loco side The
man who was a B grade driver, was
1in the pre-1931 scale He 1s promoted
as an mstructor As a B grade dnver,
his total emoluments are about Rs 500,
as soon as he is promoted, his emolu-
ments come down to Rs 400

How do you expect your experi-
enced people to accept promotion?
With the result that your young
inexperitenced men are acceptmg
higher, senior and more responsible
jobs, and to that extent, efficiency 1s
suffering and 1t will continue to
suffer
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There are one or two other reai
gnievances that I wish to refer to
There was a matter which I took up
with the General Manager of the
Southern Railway several years ago
But I regret to say that the General
Manager, unlike other General
Managers, shows a disinclination to
deal with staff problems

There was this case of the assistant
signal 1nspectors of the former MS M
Railway As former MSM men, their
conditions were not different from the
so-called inspectors or their counter-
parts on the South Indian Railway On
the MSM they had assistant signal
inspectors, senior people, getting the
same pay as the signal inspectors on
the South Indian Raillway To become
an inspector on the MSM Railway,
they had to work for 20 years, where-
as on the South Indian Railway an
Inspector had to put 1n 5 years

Because of the mere accident of
designation, assistant signal inspectors
of the formet MSM Raillway are
penalised Their service conditions
responsibilities and emoluments should
be taken into consideration in fixing
their pay Nobody has done any
thmg They have lost grievously
Peopl: who were getting almost the
same as inspectors have now been
downgraded and have {o be mere
assistants merely because of this
accid. 1t of designation

Then there 1s another case which I
pursued with Shr1 Joseph Once again
it has been put into the waste-paper
basket, ike most other matters which
are referred to the General Manager
of the Southern Railway It 1s the
case of the ITPs people who are now
re-designated as Inspectors of Tele-
graphs and Phones This 1s a very real
case of hardship Before the amalga-
mation of the telegraphs and the com
munications department, they had a
different designation They were get-
ting a certain scale of pay

With the amalgamation of the tele
graphs and communications, I suppose
the senior officers of communications
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there looked after the communications
mspectors But there 13 nobody to
look after the telegraph people They
are getting more and more step-
motherly treatment

People who were getting certath
scales as ITPs—they were acting on
Rs 300 and Rs 400—have npow been
brought down to Rs 200 and Rs 300
Why”? The responsibihties are the
same, the work 1s the same It 18
merely because of the amalgamation
The communications inspectors are all
right They are well looked after
But the inspectors of telegraphs and
Phones have had their channels of pro-
motion restricted

Another obvious injustice 1s this All
inspectors get bata if ‘hey are out of
headquarters for 8 hours But the
inspectors of telegraphs have been
signed out for being given bata if
they do 10 hours out of headquarters
Before that, they were getting bata
1f they were out of station for 8 hours

I will refer to one or two more cases
One 1s the case of the senior passen-
ger drivers on the Central Railway
Here again I took up the matter with
the General Manager of the Central
Railway I hope he will deal with 1t
adequately

This 1s a question of promotion
from goods to the passengeis 1 just
do not understand who evolved these
rules If a goods driver show- one trip
as a passenger driver, he 1s promoted
and given the Rs 250 scale But the
sentior goods driver, a man who 1s much
more senior, i1s given the Rs 160 scale
if he cannot show one trip as a
passenger driver The fact of a man
officiating 1s purely fortuitous A man
may be on leave or he may be under
arrest The man jumor to him gets
the chance of doing the trip When he
does that trip, he gets the Rs 230
scale, whereas a man who 15 much
more senior, because he has not done
a passenger trip, gets only Rs 160 scale
I have taken up the matter, and I hope
the Minister will deal with it
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Finally, I would deal with the ques-
tion of some of the APWs cn the
Northern Railway. I have studied
their cases and I feel that this matter
deserves the attention of the Minsiry
They are people who have risen from
the ranks by dint of merit and hard
work.,

There are about 70 of them What
do they find? I am talking about the
people 1n the Ferozepore and Delh
Divisions They find that certain
direct recrurts, not rerruited to that
Railway but people recruited to the
Central Railway, have been shunted
to that Railway and i1mposed upon
them They ask two quesiions Why
should you shunt people from the
Central Railway here?> Why should
you impose them on the Ferozepore
and Delh: Divisions? What about the
Bikaner and Jodhpur Divisions? These
APWs have not been imposed on
them with the result that the compara-
tively junior APWs on the Bikaner
and Jodhpur divisions are acting as
PW's

There 15 a great dral of suspicion
about this device of dircct recruit-
ment at intermediate levels The men
feel and sometimes the suspicion 1s
well founded that the.e devices are
resorted to get in people relatives of
officials—I won't say of Ministers—
influential people who fail to come 1n
through the front door as Class I and
Class II, but come through the back
door 1n Class III and then get acce-
lerated, hyper-accelerated and super-
accelerated promotions

I know 1t I was amazed at a case
that came to my notice I did not
beheve 1t Some relative, I think, of
the General Manager-—I do not know
whether that General Manuger has
become a member of the Railway
Board—-since he could not get into the
official cadre, jomned as a guard and
within flve years became an official
He has set up an all-time, all-world
record of super-accelerated promotion

That 1s why there 1s a well-foundeg
suspicion about direct recruitment to
intermediate grades There s mam-
pllation, - Room 15 made for sore and
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relatives of people who are influen-
tial and when once they get in, they
get accelerated promotions into the
official cadres

I have a final plea to make to the
Minister This 1s one of the moat
difficult Mimistries But I do not
understand why the difficulties
should be added to by a refusal to deal
with cases objectively I am hoping
that the 1ster will upset this
rather old practice I say this with a
great deal of respect, that in the time
of his predecessor there was a feeling
that the Railway Administration was
—I won’t say, placing a premium—
definitely leaning over towards cer-
tain Unions This kind of partisan-
ship was a bad thing It was a bad
thing for the Unions These Unions
were regarded as almost government
sponsorcd and the men became sus-
picious of them They said we are
not going to join these unions, because
they are sponsored by Goverament
It 1s a great disservice which has been
done to railwaymen I am not sug-
gesting that the Minister should start
recognising communist unions I do
not think that the communist unions
are really working 1n the interests of
1a1lwaymen, they are more interested
in making railwaymen pawns in the
game of power politics

13 hrs

What happened? So many grievan-
ces were left unredressed Even 1n
these guasi-government sponsored
unions, they were all fighting among
themselves The grievances of the rail-
waymen were not put forward m
time Three years after I raised 1it,
the so-called recogmsed unmions would
think of raising it Unless matters
were channelled through the recognis-
ed unions the Railway Administration
refuse to look at them That 15 why
I am pleading with the Minster that
wnen a grievance 1s a genuine one,
why not deal with 1t objectively?
Why wait for their channelisation
through the so-called recognised
uaions which sit on them for two
years and then bring them forward
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There 1s another malaise in the rail-
way admunstration, which I feel the
Mmister—he has almost achieved
mear 1mmortality-—should take wup
effectively I am talking about thus
clerical babu complex in the whole
railway administration which has led
to a creeping paralysis It 1s there
Talk to any of your very senior
engineers, for 1mstance What do they
tell you” We do not 1nspect the
track, we cannot inspect we do not
do half the mspection we used to do
before The track suffers real work
suffers, because we have four times
more of desk work file work That 1~
the curse of the administration today
No one 1s prepared to assume respon
sibility, no one 1 prepared to take
decisions, every one 15 passing the
buck An average official 1s othce
bound he 1s desk bound, he 1s paper
bound, he 1s red tape bound he 15 file
bound It 1s there You cannot get
anything done Your average eng:
neer tells you that he has to do four
times the paper work he was doing
before Tne Minister <hould do some
thing to relieve them of this routme
work If he does 1t he will have
taken a major and decisive step for
increasing railway effictency very
rapidly and very effectively

Shri Yajnik (Ahmedabad) Mr
Speaker Sir, 1n moving the cut motion
on the first head 1 am really present
ing my charge sheet against the Rail
way Administration and Members of
the Board, who sit like a big octopus
oa the top of it First of all 1 want
to draw attention to the big salaries
the big emoluments the power and
the patronage and the amenities that
econtinue to be extended to them A
time there was Sir when the Mem
bers of the Central Government here
in the old imperial Government used
to draw salares of Rs 8,000 and more
Today 12 the Republic of India with
Ministers drawing less than Rs 3000
I think 1t 1s preposterous that any-
body in the service of any Department
should draw anything more than the
highest Mimsters 1n the land What
is worse is that they surround them-
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selves with paraphernalia and power,
with chaprassis and retraues with red
turbans going about in saloons almost
like lords and masters of the land on
which they roll about on wheeis And
the worst about 1t 1s that the people
get animpresston of their omniscience
and omnipotence They go about
totally oblivious of the demands and
the grievances of the passengers and
of the railway workers The thing 1s
that so many things have been pro-
mised, so many trains have been pro-
mised <o many amenities have been
promised But we find that they
become deaf and dumb—they become
deaf to the entreaties and the prayeis
of the people and the staff and dumb
when they are faced with the non-
performance of their promises

Take one instance I want to con-
cretise mv charges I have one
instance of the janata express that
has been promised between Ahmed
abad and Delhi I understand from
some responsible leaders of the Rail
way Passengers’ Association that it
has been agreed to in principle 1
understand on good authoiity that the
Railway Board or the Railway
administration might begin to ply the
Janata express between Ahmedabad
and Delhi But in what manner? 1
am speaking subject to correction —
but I am told 1t 1s going to be a
Janata cum parcel express and that
would be in supersession of several
trains that are running today between
Intermediate stations It would be
neither here nor there If the janata
express has to be run let it be run
like any other janata express in any
other part of India Why should
there be any discrimination between
the janata express that 18 going to be
run between Ahmedabad and Delh
and any other janata express 1In
India” Why should any parcel bogies
be attached to 1t> 1 plead that a
Janata express between Ahmedabad
and Bombay, a full third class passen-
ger train 1s the most urgent necessity
of the situation The overcrowding
on this metre gauge 1me is really
suffocating and it 1s almost beyond
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the endurance of the people and there
should b=z nn supersession of any
existing trains. *

When we speak about janata
express and when we speak about
overcrowding and suggest increasing
the number of trains in order to ease
overcrowding, we are always told
about the paucity of bogies and about
the paucity of engines. I want to
speak about the incrcase in the pro-
duction of third class passenger
coaches. The Perambur Coach factory
is engaged in the manufacture of
bogies, as also the Hindustan Aircraft
Factory at Bangalore. Why not
increase the working capacity of
these factories? They can run round
the clock; they can have three shifts,
if necessary. Every aveauc should be
explored to sce that more coaches are
produced by the present factories.
They can be asked to work more with
their installed capacity than they are
doing now. The trouble is that air-
conditionéd coaches get in the way.
An air-conditioned coach, I am told,
can tak{e_ the place of three third class
coaches. I would say let everybody
have bread before some people have
cakes. Let us have no more of these
air-conditioned coaches in the present
day India. The present air-condi-
tioned coaches can bé converted into
first class. All efforts, all finances, all
resources, all abilities should be wholly
concentrated on the production of
more third class coaches. What do
we find? We find some of these air-
conditioned coaches going empty.

We were told at Bombay that we
will have no prestige stations. But
why prestige trains? What is this De
Luxe train? We do not want it
Actually, 1 heard from some first class
passengers—they are baniyas and
‘businessmen who know how to cal-
culate economy of everything to the
pie—that it is probably more cheap
and more comfortable to travel from
Bombay to Ahmedabad via Baroda
it only they took the De Luxe train.
Why have these De Luxe trains at ail?
For whose benefit are they run? The
train is losing every time that it makes
a trip. Even it it does not lose, as I
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have said before, let there be more
third-class carriages made available
and let these air-conditioned and
luxury coaches be converted into
necessary first-class or third-class
coaches. Every effort, as I said,
should be concentrated on producing
more third-class coaches in order to
make more trains available to us.

Then, there is the question of
engines. The Chittaranjan Locomotive
Works can produce more engines. I

- am sure the Railway Ministry is look-

ing into the matter. Let them deal
with it as well as they can. Some-
times, I hear that a rake is wanting.
But, why is the rake wanting? If you
can produce so many coaches, can't
you produce a rake? They say, every-

_thing else is available but just a rake

is wanting and the train cannot start.
This is deficiency in planning; this is
deficiency in implementing all plans.
Why should a rake be wanting? Plan
everything beforehand if you want to
run more trains for the benefit of the
vast millions who really contribute 30
per cent. of the income of the Rail-
ways. And, what are they given in
return? Three crores. Three crores
of rupees are spent on the amenities
of railway passengers.

When 1 speak about more trains
being run, I am faced with the over-
crowding on the middle station plat-
forms. Sir, in all my life I have been
probably sitting many nights on the
middle platform of Baroda. I see the
condition today. And, I am appalled
at the overcrowding that you have got
on the Baroda station. On the one
hand, you see the huge arch, the most
marvellous piece of luxury that has
been inscribed in cement and steel.
Lakhs of rupees have been squandered
and wasted on a prestige station, with
waiting rooms going up to the great-
est discomfort of the passengers who
have to go there, with restaurant
rooms going up to the greatest dis-
comfort of people who wani to take
light refreshments. Lakhs of rupees
have been spent on this. On the other
side, the middle platform is choked
with passengers. I say it is inhuman
to compe! people to sit on that middle
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platform, not more than 25 ft. wide— people How are 1,100 pecple to be

or probably 30 ft. It should be 50 It
wide. Look at the number of passen-
gers that have increased after 1847
and during this decade. A lot of
space is being taken by the parcels.
Why are 50 many parcels clogging our
way on that side? Then, there are
the mathaiwalas. People are sleeping
Literally, there 1s no room to stand
and 1t 1s just a chance that not many
people suffer from accidents when the
frontier mail comes oa this side and
the frontier mail again comes on the
other side going to Bombay. It is
shocking; it is inhuman. I am told
that more trains cannot run up to or
from Baroda or v:a Baroda, t1ll the
coaching arrangements improve.

It is said that passenger platforms
are not widened There 1s a scheme
for spending Rs 13 to Rs. 15 lakhs—
more than that probably—on the
marshaliing yard AR right; let there
be a marshaling yard for wagons.
But, why not some arrangement for
coaches and some arrangements for
passengers? If you have squandered
lakhs and lakhs of rupees to the glory
of the Railway and the Republic of
India, why not do something for the
sheer necessity of the woe-begone
third-class passengers who contribute
the biggest revenue to the Railway
exchequer? It 13 not merely a com-
plaint about Baroda; 1t is the same
case at Viramgam; it 1s the same case
with Kharaghoda and at Ahmedabad
middle platform I am daily travel-
ling and I know how troublesome 1t 15
to be there. You may not get any
place for the asking You cannot get
any room

When I speak about Viramgam and
Kharaghoda, 1 am reminded of an-
other fact Three hundred passengers
can be accommodated in the train that
takes passengers from Viramgam to
Bombay And, how many get down
from the Saurashtra trains as they
alight at Viramgam”® How many
during the months of March to May?
About 1,100 people get down. And,
there is accommodation for only 300

pushed, pressed and confined within
the room that is normally allotted by.
the Railway company for only 300
passengers? Same thing for the Patsn
local, I am told. People who have
got the figures and who have calen-
lated this know that almost three
times passengers are choked and lock-
ed in the local during the busy
months, from March to May You can
press more, you can confine them; you
can shove them into these railway
carriages. What about pigs, and goats
and sheep, and buffaloes and cows? If
the capacity i1s lhmited you cannot
exceed 1t. The cattle get better treat-
ment than the humans. The cattle
cannot be shoved one over the other;
they have to be more looked after
because they are somebody’s property;
they are worth something. But the
human being, the most valuable and
the most priceless of all creation, 1s
considered cheap as dirt They are
piled one upon another; they crowd
one over the other They step on
each other’s toes and then they come
to beating and blows 1n opposing each
other

13-15 hrs.
[Mr DEePUTY-SPEAKER 1t the Chair]

Shri B. S. Murthy (Kakinada—Re-
served-—-Sch Castes) And blood flows.

Shri ¥ajnik: There are fights and
there 1s prosecution and crime This
condition of things must be taken
very serious note of and must be re-
moved very quickly

A Ratlway Passengers Association
meeting took place recently at
Ahmedabad I have not known the
leaders of that Association to be in-
clined to )oin any school of politics.
They are just businessmen If they
have anything in common with any-
body, it 1s with the Congress organisa-
tion If they are not now there, they
were there. But these sound, sane
and sensible business people of
Ahmedabad have now come to a pass.
when they have to say to the Railway
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Administration, ‘find a cure for this
overcrowding, or, otherwise, people
may get desperate and might take to
more virulent agitation and, perhaps,
to any Jund of direct action'.

The position, so far as I am concern-
ed, is quite simple. When the Rail-
way gives a ticket, what does it say?
H enters really into a contract
with the individual to whom 1t
gells a ticket. The contract is
not one-sided; it 13 both ways. The
contract means that the Railway takes
the money and finds a place for him
and carrzes him from one station to
another in reasonable comfort. In
our old trains and even in the
new bogies, now, I suppose 1t is
generally mentioned—so many peo-
ple to sit here And, count the
heads of people who are there now
Any day, twice or three times

Shri B, S. Murthy: They do not sit;
they stand

Shri Yajnik: That has been because
there 1s no sitting accommodation
They are sometimes sitting on the
rooftops and sometimes hanging on the
sides But, they are pumshed for
breach of railway regulations The
regulations say that they shall
not stand on the foot-board or
travel on the roof Agreed Then, if
the passenger has to abide by the law,
the railway has to carry out its part
of the contract which 1t does not Only
in the case of reservation of third
class seats, they are generally assigned
some seat But for the rest, there is
terrible overcrowding They have to
push themselves into the trains, some-
times toppling over pieces of bag-
gages that are left mn the way 1 say
that this 1s mmhuman

While on this guestion, I am not
forgettul of the workers and I shall
give here an unvarnished picture of
what I saw recently m the loco shed
near the big aty of Ahmedabed. I
was taken by a friend to the loco
shed which gets all the engines ready.
They come there for re-fuelling and
water is pumped out and pumped in
Here, there are 0600 people engaged
on a most important job. They are
not doing any luxury job. It s
a most important job because if
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that work is not done properly, then
the engines are done for and the pas-
sengers are also done for if they
happen to travel by trains drawn by
these engines

What is the condition of these peo-
ple? 1 go there at 4 Q’clock in the
afternoon. I asked whether there was
any water cooler. We are provided
with so many water coolers which
sometimes do not operate on the
Ahmedabad raillway station but they
are very nice-looking. They do not
give any cool water and I complained
that they do not function properly.
That 1s a different matter.

There was no water cooler there, I
understand that they were given one
but i1t has been whisked away to the
staff room of the clerks There is no-
body to look after it. Are they living
there 1n the jungle? Is there no
officer whose duty 1t 1s to look after
the condition of the people—600 m
number—n the loco shed? Is there
no senior officer? Apparently none.

Then, 1 asked them: how do you
drink water? There was a small room
and a lot of mutkas and earthen
vessels But these were all empty at
that time [ have been told that there
was a man kept here but that he 1s
invalid He has been discharged from
the normal raillway service probably
because of some accident and so he
has been put on a light job He leaves
at 4 pM leaving all the earthen ves-
sels 8o, they must work and with-
out any water m this hot month of
June. There 1s this ternble heat and
yet no water to drink. And then,
where can they drink water? On the
tap Some taps are provided very
generously by the Railway Board

How do they work? They have to
work on the engines and also under
the engines That 1s a part of therr
duty There 1s a gutter between the
two rails and you have probably to
get four or five feet deep into 1t When
I saw it, 1t was empty because big
burra sahibe of the railway were
coming to mspect within a few days.
But, generally they come once in a
blue moon So, it was all right.

1 was, however, told by everybody
there that this is generally full of
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‘water, dirty water You can see that
there 1¢ no method of drawing out
this water, there is no connection to
the sewage There 1s a dramnage sys-
tem 1n Ahmedabad aity The raillway
could afford to connect the water
pipes with the Ahmedabad muncipal
drainage works Anyhow, 1t 1s not
done with the resuilt that winter, sum-
mer and monsoon, they have to stand
in four feet deep water, whether it 1s
biting cold or they are perspiring all
cover It 1s jolly hard work they have
to do

This water 1s pumped out probably
once 1in twenty or thirty days, per-
haps when 1t becomes so filthy and
smelhing Why not connect it with
the sewage system? It has not been
done

What about bathing facilities? You
can see that they have a ternble work
to do There 1s no bathmg arrange-
ments although water 15 dropping on
them because half of the shed 1s clos-
ed where there 1s the workshop while
the rest 1s open to the wind and sun
and rain They must work mn the
wind and sun and iain probably be-
cause the engine gives out smoke and
that has to go up in the air

Then, 1 go to the canteen It is a
complete mess Really 1t 1s a mess
I am finishing very soon

Mr. Deputy-Speaker. Very soon 1s
wery indefinite

Shri Yajnik: Within one or two
minutes The point 1is that 1t breaks
your heart to see the appalling condi-
tions 1n which these people have to
stay and work What prevents the
Government or the railways from run-
ning the canteen? It 1s left to be
managed by the union but nobody m
the union wants to take charge of it
It is 1n a complete mess People bit-
terly complained about i1t Only one
xind of cigarette was available and
that is naturally a high-priced one
On the strength of the canteen, the
workers are prevented from going
outside for a meal or a snap because
it is supposed to look after the inter-
.ests of the workers It actually does
not It looks that it does not pay, the
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staff want things on loan How can
the poor people of the union give any-
thing on credit? They have no means
of collecting the money by deducting
the money from the salary ‘They are
sick of running 1t and thus 1t goes
from pillar to post

My point 1s that the raillway depart-
ment 1s giving no satisfaction to the
workers or the third-class travellers
who pay the largest amount of reve-
nue Rs 3 crores 1s really a shame
for the administration to provide for
that It should be increased at least
to Rs 5 crores The reform of the
platform should not be debited to that
account It 1s your property and
not running expenses You put
all that into the amenities account I
want you to be more liberal Do not
debit anything that you do on the
platform to that account Look at the
workers who form the main part of
the railwav system We want more
efficiency and more production At the
top, the railway board officials are the
masters and lords of all they survey
and they run about 1in big coaches and
saloons But, here 1~ a man working
mn 4 feet deep water i winter and
summer perspiring 1n the hot sun
without anv facility to bathe That 1s
the contradiction between the people
at both ends Let that vast gap be
reduced People at the top should
come a lit‘le nearer to the people at
the bottom with the passengers in bet-
ween Let there be a better deal
Then we shall be proud of the railway
system operating in this country

Shri Jhulan Sinha (Siwan) Sir, as
1 rise to support Demand No 1 I am
supporting 1t with gcertamn  reserva-
tions, and I shall put forward the
reservations m my mund m the form
of my feelings with regard to the
North-Eastern Railway

Since 1 have been here for the last
si1x years I have been trying to draw
the attention of the Government by
interpolations, by resolutions and
otherwise except by speaking on the
Demands for Grants, to the awfully
bad state of things prevailing in that
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Railway I am glad to say that cer-
tain things have certamnly happened
there, but the rate of progress there
18 50 slow that I call 1t almost dis-
heartening

This Railway, Sir, after the amal-
gamation and adjustments serves four
States Bihar, portion of UP, portion
of West Bengal and Assam It serves
four crores 91 people This Railway
has a legacy, I should say a very un-
fortunate legacy, inherited from the
old BNWR company managed rail-
way The company used to make a
fabulous profit and neglect the inter-
ests of the passengers, especially thard-
class passengers with the result that
the company was called BNWR to

mean FE@THATIrafz-§
That odium does not stick to it now
after nationalisation by the Govern-
ment

Even after its taking over by the
Government the staie of things has
not mmproved very much I have
heard complaints about Central,
Northern, Eastern, Western and South-
ermn Railways I wonder if any of
those people have ever been to my
State and travelled in my raillway If
anyone happens to pass from one
rallway to the other one as I have
said, 1t will simply mean a change
from heaven o hell if not anything
worse When these people have been
clamouring for 1mprovement and
development on theirr railways I
thought I must also make a case here
otherwise 1t will go altogether un-
heard

1 have often spoken to the hon
Railway Minister and the Deputy
Minister who have all been vahant
fighters 1n all cases of depressed and
suppressed causes 1 want to draw
their special attention to this Railway
because 1t happens to be in a most
backwatd state of development and
deserves more closer attention

I have gone through the figures
provided here for passenger amenities,
staff amenities etc and I must say
that looking at the figures no one can
accuse them of being unfair to the
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NE Railway But the state of things
there 18 so bad that if you treat this
raillway on a par with other railways
things will remain as they are It is
very difficult to compare this Rail-
way with any other Railway in
India except the lght railway
lines existing in this country The
state of things obtaining 1n the Light
raillways will be explained to the
House 1f my Bill on the subject is
taken up I will just quote some
figures to show how the NE Railway
has been treated The total expendi-
ture on passenger amenities 1n the
country 18 put down as Rs 3 crores
and the allocation for NER 1s Rs 45
lakhs This 1s 1n proportion to the
number of railway lines But I should
say that the allocation to this Railway
must be much more compared to the
state of things obtamming there A
provision of Rs 18 crores has been
made for amenities for staff in the
country and NER has been given
Rs 2 crores There 1s a provision of
Rs 195 crores for provision of new
lines and there 1s no allocation under
that head for NER Similarly, there
1s a provision of Rs 2 crores for
investment on roads and the allocation
for NER 15 nml

If NER 1s to be treated in this
way, | am afraid things will never
mmprove Under the circumstances,
what I plead for 1s not only greater
attention but also greater resources

I will just briefly refer to the state
of things that obtains there You can-
not find such things anywhere else in
the country You cannot travel in
this Railwav especially the O TR sec-
tion of it without having the deplor-
able <1ght of passengers travelling on
the foot-boards and also on the roofs
of tramns There 1s hardly any train
which does not carry passengers on
the roof

Mr Deputy-Speaker Do they travel
out of necessity or for sheer enjoy-
ment?

Shri Jhulan Sinha Overcrowding m
those trains 1s so great that they d&o-
not have any other place to sit I do
not think 1t 1s a pleasure to travel on
the roofs
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So far as amemties to upper class
passengers are concerned, I will just
quote my own experience I had a
bundle of complaints with me during
the last session which I have thrown
out now because they do not serve
any purpose I have often travelled
on that Raillway and I have found
bght, fan and water always out of
order At one place the lIight 18 not
working, at the other the fan 1s not
working and at another there 1s no
water for the passengers This 1s the
position that obtains on the NE Rail-

way, especially on the OTR section
of 1t

Coming to the third-class passen-
gers, m spite of the attention that 1s
given to it there 1s hardly any
improvement The conditions are the
same as they were when this Railway
was managed by the company The
latrines are still 1n the same dirtv
condition as they were in the days ot
the company There 1s no improve-
ment in the seating arrangements You
cannot find such thmgs'in any other
Raillway I would, therefore, say that
this hine should not be treated on a
par with other lines

I have had the experience of travel-
ling practically through the whole of
this country I have travelled from
one end to the other and almost on
- all the railway hnes The state of
things obtaining 1n my railway are
sumply deplorable If you treat this
rallway on a par with other railways
things will not mmprove This rail-
way deserves closer attention and
more resources

There has been a good deal of
expansion of railway activities in the
country and, therefore, expansion of
the Railway Board naturally comes
up But, 1n view of the fact that the
country has taken seriously to the
programme of eeonomy and austerty
it 13 worthwhile for me to suggest
that the Raillway Ministry should
closely examine the necessity of any
further expansion 1in the Railway
Board I have practically no griev-
ance against the railways except that
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the hne on which I happen to travel
1s almost not cared for and neglected
lLike an orphan child I think I gwe
ms duty to the area which forms my
constituency My constituency has
two lines One 1s the loop Iine Savan-
Gorakhpur and the other i1s the lLine
from Chupra to Savan via Mashrak
If we think that the Harijans are the
most depressed, the two lines I have
mentioned are their hines 1If the
Harjans and the backward class peo-
ple deserve a special treatment in the
matter of scholarships and other
things, the lines which I have men-
tioned require special care and atten-
tion The platforms in the stations on
these lines are just on a level with the
ordinary ground The station build-
ings are so small and so 1ll-equipped
that 1t does not behove the railways
which are managed by the Govern-
ment of India The state of things
obtaining on the platforms 1s very
deserving of attention I, therefore,
piead with the Raillway Ministry to
pay greater attention to these stations
and see that the necessary amenities
are provided there I do not want
that amenities should be develop-
ed and increased, but I want
that at least what i1s provided on
paper 1s actually kept there I travel
from Gorakhpur to my home at least
half a dozen times a year and I find
that the amenities provided even in
the first and second classes are not
adequate I have also noted 1t down
in the complaint book Sometimes
there 1s no light, sometimes there is
no water and bona fide passengers
suffer Even ordinary amenties are
not provided and even the higher
classes are lacking in amemties very
deplorably Therefore, when I plead
for tlus line, 1 plead for the cause of
Justice

There are certain other things which
deserve 1mmediate attention As I
have already said, there are absolute-
ly no prowvisions for new hines There
are certan examinations going on
For instance, there i1s the line Sidh-
walia-Chakia I find from the budget
that some money has been spent on
the survey of that ime If that line
is completed, I am sure communica-
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. tions between the people on this side
of the Gandak, namely, the western
side and the people on the other side
will be fully restored. At present
there is a good deal of handicap for
persons travelling from one side to
the other. The construction of this
line will certainly require a big bridge
which, as I understand now, will be a
rail-cum-road bridge. There is one
thing which is necessary on that line,

. namely, the provision of certain halts.
That is a thing which will not cost
the Railway Board anything except
some little attention. There are sta-
tions and areas served by those sta-
tions which require certain halts here
and there. If would be very conven-
ient for the passengers if one or two
halts are provided for each station and
this would not involve any expendi-
ture for the railways. So, that matter
also has to be looked into.

With these words, I support the
demands and oppose the cut motions.

it Wo WYo farwy (FwTier) : SveTE
waaeT, ¥, qEF ¥ gww AT T Iw
fwqr AT §, 99 F gAET FF & fAg
qgTgwT g | AEad 7 oY giaamd g
o g F ofaat F fagfr &}
T § WX avaR g7 a=w girng
dar ¥ a7 @ § 1 wga A vl o9,
Y weT & wier IATE & 1 of, fegy
WT AT AR EY AT 4T, I N A aga
& sergt oz wifeat T F A MG
TE & WmET g a9 9% g1 s gr
& ¥ 7. frgi wY ghrar 37 o A syaear
RIS SRR R CR UL
a1t 93 afigl ¥ faAi § e g
& o g v w37 A g gy
ST W3R ¥ gfagy agi ot 1 @g gfe-
wT¢ At aga £g A a1 LIV E 1 ¥feew
9 & W9 @ AT A7 A wEwar
 fw oY s ghard sradse o age
wEr T gy w kO af § I A
By W el R ¥ O g & &Y
gfagrd aew T & ¥ et § ag A =y
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ayfew w & fasr &% 1

it G2 g Kadt X g 5
vy o wefr § 1 3w SudAl W
ofrdt & &% ¥ fag garfmceny ar
farerrrerat wr Sy AGF ¢ | g ¥
o ¥ ff § fo qT arft wify «
g Oof w0 g7 #Y 1€ 8, W% w4
wff o T gfawy €3 g o dw W
® $ff § FR¥ 7g ey w1 swrer
wgf 8 | ¥ F wowT ag dar § fe mif
¥ fzAY 7 TP ¥ arr w){ X AF AT
AT 7 A qrdt @y gledr agi € o
/YT &V AT A T HT qF 0

g N gaai A § ¥
Y TE 3T a1 BT A7 I ¥ q@y
wraeawaT § fF waw ot ¥y gy ¥
fadta i fafra ot & aofegt &
fad fesal ¥} 78 wax &Y §, aw A7
& qAo o AT &, 5 arfyai &Y 5%
aw & g ors g frerdt & 1 o A
Nfmrar @i fema &
2R AT ¥ WA} §5 %I §, { wwGAT
g fF max o7 fesal 7 ow & A Wi
ford smaft ¥ Maga N g,
aq AT 3 ¥ fau T@q w1 qEew A
gy s & ) 9 w9 { EETAT ¥
FUX g a<g B ghaang &Y §, a54
gfaar 1 af §, sma F ot #7 gar w7
Y & awd ¥ gfagqr A, aw o
mfeqt Y qfaar 7 HF #T 9 ¥
w7 ¥ &y fzdm a< fafm Sofy &

© gredY g fasymw ¥ arq €€EQW 9%

gl Iy § fe I ¥ &g fre g
g MR T w9 AT ¥ T I
qq. 49 PR wET AT A |

aq g o aiw wifd I
g viar § 1 aiw gAY 97 faw
wax mfeai § & @@ w27 g2 G §,
ST & QoA w1 Xaw, dal W qae
gfas Qfr a2 § 1 S wHAE R
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W fr U ¥ W s FER F A
7 LY ffr Wit qar v firar o, 9%
oY8T &7 W T A WUT AT | g
AW ¥ O < Qg ot § 9w
wH NN ) 1w fau g I@ W
w¥t wrzwar & fir o girere so §
qY § I 9T FIGT | @ WY TG |

& 2@ § &5 faw wwa o= ¥9-
A Ao § Y I FT WY & 9 g,
&on FE WX § ) Adfron ag v
freasmq oy g
O X &EA 9T g A & FRr Iufe
g ITamae s gfsa
wEaT §hr wes fafoe fear &2,
™ 7 fv v af|m s & o
st fdwwr & strT w® Far ES )
oft 37 #Y var @ fe Rt afqeg
W Fr S I D af g, § 9T A
oo § a1 A | 79 fod & frderor
#T w4t ¥t G " A w9 wT e
feoman =gar g foge s ot F A
g & ag faaew fear av f5 sogw
o & fargrgear weaer a7 v sfee-
art av fasmem W@y ¢ oafo =
s & 77 1 fafaa g faem a1 72
7% fawt a1 £ 37 wm 97 FAEI
& e Y iy o g sofi 3 fag ey
21 & IuTemw wEIRT & gRT 4T ¥
f67 fraxa woar amar g f5 agr 9
o1 gaTfetarn agy g W =aT @
AZT T WA T AT AA HEH] JEF
¥ @z g1 9 § %5 A ¥, gl
®iEr g § A% a8 Agr a« g E )
Tqfeorr 39 T S A [agT S
XA T T TAGEFAT § SIgr qHeT
# dear F arft wrr wd g = o
QAT 97 T FE F FOAE FEHI
WHE F WNT B A W SFIA AT
R g1 g 0
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Ty 3 § gEa O o%
w1 A ¥ F A feraR f
fafr quadia dtm §F swear
T IE AT B A ¥ g
A TS W T A AV w7 9| e
afe® J=T qgAr ¢ 1 S¥ qTE weAy
A qGT T & | TAPT AW SUT Y
A FwA § AN I F AT T W™
Y § s afigerar s o & Shrdt
g aga € g qrn F sy st )
TR wrgw gar & fF e (WA
Afgwar o avely ST w1 9% O%
fear mar @ 1 # wrowT ST IEHY W@
faqre &1 & ArFiwa F QAT
Iq ATEA F AT A TAF K7 AT WTHY
o & SRt A aar W s aga
gfaar g

T a9y 979 #Y a9 & "9 A
7 faamn avgar g 1 9 OF SO &
T ¥ gI IHE FTCU qTTAAY Y AT
m@mgl@ogohﬁq"@ﬁ%
os qilw a7 ¥ qiRar 9 T F
e vgd At grT AE, AT MR
qET &% W § fond Sy Sy T
THIAEY T & 1 § F T T T 4T
FASre F1 39 907 51799 7z 0t famr
qr 1 et wAEEE 45 g 2 6
T FTT YA A wsF ¥ fFAT @R
AT T AT 7 qeq TR S &
freir %% avdY qEA @ W § WX
wiiedt % o ofc 2z A& 1 & g
g 5 77 o W= e fear e
o am gvaear g Y &% Wi ARy
Frag FE TG |

A far feve w9 T Y
fars § s\ Wi it & sow @m
AT F7AT ATEAT g 1 LIS Q6T
& fag aga & wiard el g §
ARIgaga g e g W T ¢
gHTT W Q1T mangsar 1 ¥R AT g
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fir wx Taw wfwge wor S frfres &t o erafia w1 fowz foar wid 1 gy
e § 8t ww et o gw ww A e et S o v §
ot qrEem A A e T @ & gave & sravawar 3
T RYAt T g & fag R
are fet ol 1 afy dar e amdar g W wra g fr s e qoen ¥
A Yoty e ot AT WY ST wW TEX WY AEATRAT A ¢ | WY Yo
¥ oy ghit wYT ag ok o fis s safaat & ok € a1 fo wrefinf &
w7 g O & faeger g1 & @it o TR {1 Afew ey oy gfewr Bt

dry B feve dWR WU WY SR
£ wadt

T It (N gy @)
I wtifer & o &

W o 1o firsy : afgugonacarY
@ AT

% fady are o & urw Fw
FHae AT T § 1w Y St
% faiy #mat & fag o fort s
OF & o faarg wifx & g @
A T @ I wEAEwar gk ff |
T OF Ay a1 Ny fran ag
YT & g THAT AHN H{IT AgT A9
I 3@ AT g ok FO A
®T = 5y iy e & Fgamar & fFeoriem
Aot 3T A | W A Fram s A
ArLA R | q Y ag nt e T
8 W& 7 qg Az frw o av o
g ST AT A

e wiafog w aa 7 @&
fraw qg 1 & e 9w =3 | fraw o=
fray & 57 %) org @ A v W
Y § Wiy I wree) ffewa qer ¥
3 & ¥ 7 B ) a0y afk fafem
gear ¥ wfqs s &3 & ot I
wfaforr fawe ¥4 X & 1 & quwan
¢ B Q4 Wik oF ¥ famm =y @R
wifgq 1 afc am sy wrefaa s
e fewz X € QY s wreey w9

wfge fn faad wey &8 wwr @
fewe faar ot wliT ag &Y 1R www
Sty sfter & fgera ¥ wodt w7 IRH AR A
g ¥ AE A KT FIE A6 W AV
fonae ardk forar oy ¢ ag @ Fearr
I 1 AR A wE o e ¥ o
ST &Y v &

& wTaT FAT g fw W |TeAy 9%
AN mfear =g arit § I o
™ T s wR e E AR
TEE qof & g 7 Faearw w1 o
f§ 4 o wosT AT A G WEA |
aferdt #Y wear fam 9T faw ey
¥ dur i oo aud feedy ¥ frfr
¥ gqredf ¥ q@r 5= JEW N @H
O Wk G Al &
iy  wfarsar Ha g ) wa ¥
T & fag §57 #Y surar ) # g
& o 1 I} Ve 9T Fg gy
ww +fY gY wiifE agy o arfy Wy G
Ay AT E1AT & | W STEAY O &9
Y gy A iy 1 wrfEay welt awdt
g &l 7 w=adr o

T G qTAY HY AT F qOHT =R
femmar wrgaT g 1 T W & ¥y A
WG q9E FT THAA HTWAT G |

Shri A. S. Sarhadi (Ludhiana): S,
I rse not to oppose the Demand, but
to give 1t a reserved support, and it is
with this object 1n view that 1 invite
the attention of the Ralway Minister
to certain important matters.
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Of course, I concede at the very
outset that there "has been consider-
.able improvement in the Railway
administration for which the Railway
Minister and the Railway Board
deserve congratulation. But, things
are not perfect. They need further
improvement. Punjab has been unfor-
tunate in not having many visits from
the Railway Minister. Otherwise,
many things would have been brought
to his notice. The hon. Minister Shri
Jagjivan Ram was recently at Phag-
wara. But, he came by saloon and
went by saloon and so, many things
oould not have been brought to his
motice. ,

Ludhiana is a very important com-
mercial town in Punjab. I would say
without fear of contradiction that
industrially, it is the most important
town. Millerganj area forms an im-
portant part of Ludhiana. The main
railway line cuts Ludhiana into two,
splitting up the Millerganj area from
the main town. The main line also
cuts the G.T. road, and as the Railway
Minister will be aware, there are four
to five mail trains that go and come
and pass that railway line. There are
two or three express trains ton,
besides many local trains, and you
will ind that in between Ludhiana
main town and the Millerganj area
which has nearly a population of more
than a lakh, the railway gate closes
for five to six hours during day time
for the passage of the traims, causing
immense inconvenience to the travel-
ling public on the G.T. road as well
the traffic in between the Millerganj
area and the main town. I have put
in a question asking the Railway Min-
ister the exact time for which this
gate is kept closed for the passage of
the trains. I have had no reply yet.
Of course, I will have the reply in
the course of the session. But it is
most unfortunate that there should be
no overhead bridge at an important
place like th